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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
OA.No.  sga) 1986
T.A. No..

_DATE OF DECISION 25%1 1886

Shri Om Paul Singh & Ors ' IREkSants
: . Appllcants
‘/ Shri R.L.Sethi - Advocate for the Betitionestek
Versus
Union of India Respondent g
‘Shri K.N.R.Pillaj _ ~ Advocate for the Respondent(s)

CORAM :

w

The Hon’ble Mr.  yyustice K. Madhava Reddy,” Chairman

The Hon’ble Mr. Kaushal Kumar, Member

1. Whether Reporters of local papers may be allowed to see thé Judgement ? /@,

2. To be referred to the Reporter or not ? e
3. Whether their Lordships wish to see the fair copy of the Judgement ? A/o
4., Whether to be circulated to all the Benches ? A/D
ﬂ\/tu“w;p | | / V&
( Kaushal Kumar) , ( K. Madhava Heddy)

Member 25,11,86 .Chairman25.11.86
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CENTRAL ADMINISTRATIVE  TRIBUNAL 00
PRINGIPAL BENGH '

DELHI.

REGN. -NO. . OA 841/86

. Dated: 25,11,1986

Shri Om Paul Singh & 6&5{ agas | Applicants’
Vs,
‘Unien of India ' dp Respondents
Ceram ‘Shri Justice K. Madhava Reddy; Chairman

Shri Kaushal Kumar, Member,

Fer the Avplicants " $ievs Shri R.L.Sethi, counsel.
For the Respondents iJkﬁ?v Shri K.N.R.Pillai, ceunsel,

( Judgement of the Bench delivered by Mr, Justice
K. Madhava Reddy, Chairman )

On 21:11;86_after hearing the parties at length:

- we had made an interim ofder. The Respendents have filed

a Reply. After hearinngoth the parties we find that the.

interim order practically redresses the entire grievance

- of the gpplicants and ethers similarly placed. The

Respondents teo cannot claim te have any right to revert

 the premotees to accommodate any person not qualified teo

be premeted. The applicants have been premoted on ad-hoc
hasis, The cemplaintof the_applicénts is that they aré
being reverted as Parcel P@rters from the gosts of Parcel
Clerks fer appointing in their place either direqtly
recruited Parcel Clerks er Parcel Clerks juniof to fhem
whe have not passed the requisite test, Promotion frem
the post of Parcel Perter to Parcel Clerk is by way ef
;electien made en the basis ef a written‘test and
interview, 33-1/3% of pests ef Parcel Clerks are reserved
for promotion ef sqch Parcel Perters. Therefore, there
shall be a direction that fer accemmedating directly
recruited Parcel Clerks the applicants premoted against
33-1/3% pests ef Parcel Clerks reserved for the prometees

shall net be reverted irrespective of whether thelr
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_prometion was en a regular er efficiating, ad-hec

or temporar? basis. They shall alse net be reverted
to accemmedate any eof their juniors unless such juniers
have been selected fer appeintment en passing the
requisite test., They can be reverted to appeint these

whe are eligible to be appointed against this

\ quota in accordance with the Rules, There shall be a

 further direction that the Parcel Clerks.prometed on

an ad-hec er efficiating basis shall net be reverted

se leng as any etﬁer'?arcgl Clerk junior te the
applicants and whe has not qualified by passing the
test is centinuing -as such. If any Parcel Clerk senior
to these whe are new conﬁinuing; has already been -
reverted, he shall be restored to the Post of Parcel
Clerk in terms of the abevé exrder, Neothing said herein

would, hewever, prevent the Respondents frem reverting

the applicants te accommedate the Parcel Clerks who

have been selected against the premetion queta in
accerdance with the Rules, But when any such reversion
is effected the reversion shall be in the order of

junierity, the juniormest being reverted first,

2] | In view of the above, if any senier

Parcel Clerk who hgs been reverted or relieved frem his
duties, he shall be restered te_his pesition within 2 weeks
of the receiptlef this erder, This applicatien is

allowed to the extent indicated above with ne erder

as te costs.
/

3¢ , This erder dispeses off OA Nes.734/86
‘to 736/86, 739/86 to 744/86 and 751/86 in the abeve terms.

These applicatiens toe are allewed te the extent indicated
above with no erder as to costs. k N

( Kaushal Kumar) < ( K. Madhava_ﬁf;dy)
Membexr Chairman

25,11, 1986 25. 11, 1986.



